
Directorate General of Foreign Tradc
Udyog Bhawan

DI.IS-V Scction

'l'hc Meclirrg \o.22lAM-18 datcd Ot'Oe.ZOl8 for the licensing year 2017-18 to consider
thc cascs undcr I)uty l:xcmption Schcrncs (Chaptcr-4) was held on 16.02.2018 in Conferencc
Room No.l I of DGIr'l' undcr thc Chairmanship of Shri K.C. Rout, Addl. DGFT. 'l'he following
,offi ccrs wcrc prcscnt:-

S・ヽ0・ :ヽ a甲 9 0fth9 19prcSCntat市 cs and thcir dcs
l   Shri V.K Kohli、 I)ircctor

2  Shri J.I)(〕 iri、 Vicc Prcsi(

3. Shri S.K. Mohapatra, I)DG
4. Shri Vinod Kumar Kashyap,

AtthcolrtsctthcMinutcsot-\C-VMcctingNo.2llAM-ltidatcd llt.0l.20ltihcldon0l.02.20lti
wcrc takcn up fbr ratillcation. As thcre was no amendment to the samc. thc abovc ref'errcd
minulcs wcrc adoplcd lilr implcmcntation by thc Committec without any amendmcnt. 'l'hc

agcnda lor mceting No.22lAM-18 datcd 01.02.2018 was taken up lbr discussion and the decision
takcn in rcspcct ol-caclt casc is cnurncratcd bclow:
MEE´HNG NUMBER     :22/84-AIッ C3/2017 RIEETING DATE:01.02.2018
(〕asc No.:26/18/84-A lJ(33/2016 Party Nanlc:Plシ RヽIン (〕 1,()BAlン   4`cct No/1)atc:22/84-

n、 I)us′ FRHう SI´ IMITIう D      AIン C3/2017

0102.2018

119識掲50700Ю 7ΛMロ
RIンA「‖c              lン ic.NO/1)atc:0510390241    Dctr Datci
:05/24/040/00208//ヽ M15/       11 08.2014                 ol o3.2018

Status:
Deferred

AIン(13/2017

01 022018

Status:
I)eferred

Status:
I)efe rred

Decision : Committec considercd the case as per agenda alongwith other relevant papers and
rrotcd that this casc l-rad bccn rcl-crrcd to 'l'C, Mumbai f'or Commcnts. Comrnittcc dccidcd to ar.vait
commcnts lrom 'l'C. Mumbai. 'l'he casc stands deferred for re-listing on 01.03.2018.

Casc No.:3/23/84-A LC3/2016  Party Namc:HIMA´
I｀SINGKA  Mcct No/Datc:22/84-

SI〕 IDI〕 I′TD              AIン C3/2017
01.02.2018

RI′ ′ヽ 1'ilc                      l´ic No/1)ate:0710108689   1)cibr I)atc:

:07/24/040/00146//ヽ M16/       04.092015               01 o3.2018

Decision : Committec considcrcd tltc casc as per agcnda alongwith othcr rclevant papers and
notcd that this casc had bccn rclcrrcd to 'l'C, Mumbai for Comments. Committee decided to await
comments l'rom 'l'C, Mumbai. 'l'hc casc stands deferred for re-listing on 01.03.2018.

(lasc No.:ll/25184-Ll,C3/2016 Party Namc:SIIn III I.IXPOR'I'S l\4ect No/l)ate:22184-

HQ Ililc

:01/84/050/00448/AM17/

HQ「 ilC
:01/84/050/00479/AM17/

PV′ F I´
′
I｀ I)

RI′AI'ilc                    Lic.No/1)atc:0710108806   Dcfcr I)atc:

:07/24/040/00230/AM16/       05.10.2015               01o32018

Dccision : Committcc considcrcd thc casc as per agenda alongwith other relevant papers ancl
rlotccl tl.rat tl.ris casc l.rad bcor rcl'crrccl to 'l'C, Mr-rrnbai lbr Comn-rqtts. Comtrittcc dcciclccl 1o await
corlrncnts lrom'l'C. Mr"rrnbai. '['hc casc stands dclcrrcd fbr rc-listing on 01.03.2018.

Dcpartment
TC otticc,N()ida



Case No.:40/25/84-ALC3/2016 Party Name:SHAHII〕XPOR′ I｀S  Mcct No/1)atc:22/84-

PVT IンTD              Al′ C3/2017
01 02.2018

IIe lrile Rl-A F'ile l.ic.NoiDatc:0710108810 l)el'cr l)ate:

:0t/84/050/00508/AMl7/ :0712410401002341AM161 05.10.2015 01.03.2018

Decision : Committee considered the casc as pcr agcnda alongwith othcr rclcvant papcrs ancl

notcd that this case had becn ref-erred to 'l'C, Mumbai lbr Commcrrts. Cornmittcc decidcd to arvait

comments fiom 'l'C, Mumbai. 'l'he casc stands deferred for rc-listing on 01 .03.201 8.

Status:
I)cferred

Casc No.:42/25/84¨ ALC3/2016 Party NamciSHAHI EXPORTS Mcct No/Datc:22/84-

'PVT.LTD.              AIン
C3/2017
101.02.2018

HQ「 ile
:01/84/050/00510/Al■ 417/

RI´ A File

:07/24/040/00233/A～ 116/

Status:
Dcfcrrcd

I′ic No/Datc:0710108808  Dcfcr Datc:

05.10.2015               01 03.2018

Stat us:
Defcrred

Dccision : Committcc considcrcd thc casc as pcr agcnrla alongwith othcr rclcvant papcrs and

noted that this case had bcen referred to TC, Mumbai for Commcnts. Comrnittce dccidcd to await

comments from 'fC, Mumbai. The casc stands defcrred l'or rc-listing on 01 .03.20 I 8.

Casc No。 :12/25/84¨ ALC3/2016 Party NamciSHAHIItXPORTS  Mcct No/1)atc:22/84-
PVT l´TD.                Al′ C3/2017

01022018

HQ Filc RIン A Irilc 1,ic No/1)atci0710 108848   1)cfcr l)atc:

:01/84/050/00480/AM17/       :07/24/040/00232/AM16/

1)ecision : ComΠ littee considered the case as per

notcd that this casc had bccn rcfcrrcd to TC, ML11■ bai

comments fl・ olll´ 1｀C,Mumbai.′ l｀hc casc stands deた rrcd

07.10.2015 01.032018

agenda alongwith other relevant papers and

lor Comments. Comtnittcc dccidcd to await

lor re-listing on 0l .03.201 8.

Case No。 :41/25/84-ALC3/2016 Party NameiSHAHI EXPOR′ I｀ S  Mcct No/Datc:22/84‐

IPVT.1ンTD.             AIン C3/2017
01.022018

lッ ic.No/Datci0710 109057  Dcrcr Datc:

Status:
Defcrred

O1 032018

17.11 2015 0103.2018

I)ccision : Committcc cOnsidered the casc as pcr agcnda alongwith othcr rclcvant papcrs and

noted that this case had becn refercd to TC,Mumbai for Commcnts.Committcc decided to await

comments from TC,Mumbai.Thc casc stands deferred t)r rc― listin8 on 01・ 03.2018.

Case No.:44/25/84-A IJC3/2016 Party Namc:SHAHIItXPORIS  Mcct No/1)atc:22/84-    Status:
PVT.LTD.              Alン C3/2017          Defcl・ 1‐cd

01.022018

l′Pc No/1)atc:0710109087  DctrI)atc:

HQ「 ilC
:01/84/050/00509/AM17/

RI′ A Irilc

:07/24/040/00280//ヽ Nl1 6/

RI′A「 ilc

:07/24/040/00292/Aヽ 416/
HQ Filc

:01/84/050/00512/AM17/

Decision : Committee considered thc case as per agcnda alongwith othcr rclevant papcrs and

noted that this case had been rcferred to 'l'C, Mumbai lor Comnrcnts. Cornmittcc dccided to await

comments from TC. Mumbai. 'fhe case stands defcrred lor rc-listing on 01.03.2018.

2611 2015
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Casc No.:6/25/84-Alッ C3/2016

HQ IrilC

:01/84/050/00474//ヽ M17/

Palty Namc:BHARAT SILKS

RI′ A Irilc

i07/24/040/00417/ノ Mヽ16/

Mcct No/Datc:22/84‐

Al´C3/2017
01 022018

Stat us:
Deferred

I)ccision : Committcc considcrcd thc casc as per
notcd that this casc had bccn rcferrcd to TC, Mumbai
commcnts liom'l'C. Mumbai. 'l'hc casc stands deferred

1.ic No/1)atci071 01 09602   Dcfbr I)atc:

3003.2016               ol.o3.2018

agcnda alongwith othcr rclcvant papcrs and

for Commcnts.Committee dccided to awal
for rc― listing on 01.03.2018.

Casc No.:43/25/84-Al,(〕 3/2016 Party Namc:SHAHIIEXPORl｀ S 4ヽcct NO/Datc:22/84-
PVT I′ TD              AIン (,3/2017

01.022018

Sta t us:
[)el'erred

Status:
Deferrcd

Stalus:
I)cfcrrcd

Ю19昴:5υ∞
"ν
AM口

H19脚:5υ∞
“
νAM 8

り]嶋脚:50/00″ンAMロ

I)ccision : Conllnittcc cOnsidcrcd thc casc as pcr

notcd that this casc had bccn rcfbrrcd tO ′
I｀C, 4ヽulllbai

COlllmCntS「 l・Om TC,Mumbal.´ I｀hc casc stands dcfcrrcd

Casc No.:14/4/84-AI,C3/2017  Party Namc:FASH10N

ACCI〕 SSORIES

RIッ A Irilc

:07/24/040/00039/AM17/

RI´A「‖c
:05/23/040/00082/AM17/

RIッA「 ilc

:07/24/040/00060/ノ M`17/

t.ic.No/Date:0710109731 DeferDate:
29.04.2016 0t.03.20t8

agenda alongwith other relevant papers and
for Commcrrts. Comrnittec dccidcd to au,ait
for rc-listing on 0l .03.2018.

I)ccision :(301■ lnittcc cOnsidcrcd thc casc as per

notcd that this casc had bccn rcferrcd tO・
I｀C, Mulllbai

colnmcnts■ om´ I｀ (〕 ,ンluinbai.′ I｀hc casc stands dctrred

(〕asc No.:5/25/84‐ AI′ C3/2016  Pany NanlciBHARAT SH

l´ ic No/1)atc:0510398597   1)cibr l)atc:

124.05 2016               ol.o32018

agcnda along、 vith other rclcvant papcrs and

br Comments.Committee decidcd to await
for re―listing on 0 1.03.2018.

Mcct No/Datc:22/84‐

ALC3/2017
01.02.2018

KS    Mcct No/1)atci22/84-

AIンC3/2017
01 022018

Dccision : Committcc considercd thc case as per
rrotcd that this case had bccn rel'crrccl to 'l'C, Mumbai
cornments liorn'l'C, Mumbai. 'l'hc casc stands del'erred

Lic.No/Date:0710109881 Defer Datc:
27 .05.2016 0l .03.201 8

agenda alongwith other relevant papers and
lor Commcrrts. Committee dccidcd to au,air
for rc-listing on 0l .03.201 8.

(〕asc No.:4/25/84-AI′ C3/2016

B ll諾捻5υ∞″νAM P

Party Nanlc:BHARAT SILKS

RI´A「 ilc

:07/24/040/00051//ヽ 4ヽ17/

Mect No/Date:22/84‐

Al′C3/2017

01 02.2018

Slatus:
Deferrcd

l)ecision : Committcc oonsidcrcd thc case as per
noted that this casc had bccrr rcl-crrcd 1o 'l'C, Mumbai
corrments lrom'l'C, Mumbai. 'l'hc casc stands delerred

lン ic.No/1)ate:0710109911   1)cibr l)atci

06062016               01.o32018

agcnda along、 vith other rclcvant papcrs and

for Commcnts.COmmittcc dccidcd tO await

for rc― listing on 01.03.2018.

14(〕
asc No.:26/19/84-AI′ (〕3/2016  Pal■ y Nanlc:P01ン Y(〕 1うNTA

′
1｀ ltCHNOl′OGH〕 SI′TD

Mcct No/Datc:22/84-

Al´C3/2017
Status:
I)efc rrctl



Decision : Committee considered the case as per agenda alongwith othcr rclcvant papcrs and notcd

that import ltem I and 2 are pet bottle scrap which banncd itcm. Committcc dccidcd to obla'in

commentsofDlPP regardinguscofotherimportitcmsincxportproduct. 
't'hccascstandsdcl-crrcd

lor re-listing on 01.03.2018.

HQ「 ile
:01/84/050/00337/ノ ヽヽ417/

RLA I↑ ‖c

:03/95/040/00295//ヽ M17/

RIノ A Ililc

:07/24/040/00149/AN417/

RI′A「‖c

:35/24/040/00026//ヽ M17/

RLA File
:02/24/040/00097/AM17/

Itlン プ` 1'ilc

105/23/040/00262//ヽ lνl 1 7/

01.022018

1ン ic.No/Datc:0310806649  Dcfcr Datci
127.072016              0103.2018

～
lcct No/1)atc122/84-

AlンC3/2017

01 022018

l,ic.No/Datc:07101 10180 Dcfcr Datc:

29.01.2016 01.03.2018

agcnda alongwith othcr rclevant papers and

for Commcnts. Committcc decidcd to await

for rc-listing on 0l .03.201 8.

(lase No.:17l25/84-Al,C3/2016 Pafly Nanrc:BltARA'l' SILKS Status:
I)efcrrcd

151諦品掲5υ0048yAM17

HQ rilc
16 :01/84/050/00254/ノ Mヽ17/

IHQ Flle
17 :O1/84/050/00336/AMi7/

IIQ「 ilC
18 :01/84/050/00320/ANl17/

Dccision : Committee considered thc casc as pcr

notcd that this case had bccn rcfcrrcd to TC. MLrmbai

comments fiom'l'C, Mumbai. The casc stands defcrrcd

Casc No.:23/13/84‐ ALC3/2016 1Party Name:Iノ OYAIン TI〕XTH′ 1う  .MCCt No/1)atc:22/84-

MIlン LS I´TD               Al′ C3/2017
01.022018

1)ccision : ComrYlittee considcred the casc as pcr

notcd that this casc had bccn rcた rrcd to TC,Ⅳ lumbai

commcnts from TC,Mumbai.´ I｀ hc casc stands defcrred

Casc No.:9/19/84-ALC3/2016  Party Namc:FASH10N
ACCI]SSORIItS

S1a1 us:
[)efc rred

1´ ic No/1)atc:3510045002   1)cibr l)atcl

09.082016              01032018

Iン ic.No/Datc:0210206960  1Dё fer Datc:

0509.2016              01.032018

agcnda alongヽ Vith othcr rclcvant papcrs and

for Commcnts.C0111mittcc dccidcd to await

for rc― listing on Ol.03.2018.

Decision : Committee considered the case as per agcnda alongwirh othcr rclcvant papcrs and

noted that this case had becn referred to 'l'C, Mumbai l'or Comments. Comrnittcc decidcd 1o await

comments frorn J'C. Mumbai. l'he casc stands defcrred lor rc-listing on 01.03.2018.

Case No.:25/19/84-ALC3/2016  Party NamclSI′ IV「ARA WORKZ 4ヽcct No/1)atc122/84-
‐AlンC3/2017

01.02.2018

Stat us:
I)efcrrcd

Status:
Defcrred

Dccision : Committee considered thc case as per

noted that this casc had bccn rcl'errcd to 'l'C, Mr-rmbai

col-nmcnts from'l-Cl. Mr:rnbai. 'l'hc casc stands dcl'crrcd

4ヽcct No/1)atc:22/84-

AI´C3/2017

01.02.2018

1′ ic.No/1)atc:0510399651   1)cfc・ rI)atc:

08092016              01032018

agenda alongヽ vith othcr rclevant papcrs and

for Commcnts.Committcc dccidcd to await

ilor rc― listin3 0n Ol.03.2018.

Party Namc:ARVIND LINllTICD ‐Mcct No/Datc:22/84-
ALC3/2017
01022018

Status:
Deferred

19

(じasc No.:1/21/84¨ Alク C3/2016



Decision : Committcc considercd thc case as per agenda alongwith other relevant papers and
notcd that this casc had bccn rclcrrcd to 'l'C, Mumbai for Commcnts. Comrnittee dccidcd to await
cornrrcnts liom 'l'C. Murnbai. 'l'hc casc stands de I'crrcd lbr rc-listing on 0l .03.20111.

HQI'ilC

i01/84/050/00406/AM17/

HQ IrilC

:01/84/050/00499//ヽ M17/

HQ「 ilC
:01/84/050/00492/ノ Nヽ417/

RIンA「 ilc
:35/24/040/00038/AIヽ 417/

I′ ic No/Date:3510045100  1Defer Datci

31 01 2017               01 032018

RIンA Irilc                lン ic No/1)atc:0810138809  1Dcた r Datc:
:08/24/040/00265/AM17/       105.10.2016              101032018

Status:
Deferred

Slatu s:

Del'erred

Casc No.:12/23/84-AIノ C3/2016 Party Namc:CONNOISSEUR  ‐Mcct No/Datc:22/84-
I=ASH10NS            IALC3/2017

101.022018

IIQ I:ilc RLA lrilc Lic.No/Date:0410162643 Defer l)atc:
:01/84/050/00 4571 AMll l :04124104010017 4l AMll l 2t .12.2016 0 L0i.201 tl

I)ccision : Committcc considcrcd thc casc as pcr agcnda alongwith other rclevant papcrs ancl

notcd that this casc had bccn rcfcrrcd to'l'C, Mumbai for Commcnts. Committee decided to await
commcnts from'l'C, Murlbai. 'l'hc casc stands deferrcd for re-listing on 01.03.2018.

Casc No.:19/25/84-AIッ (〕3/2016 Party Namc:KUSUMGAR    IMcct No/Datc:22/84-
CORPORATES PVT lン TD    ‐AlンC3/2017

'01 02.2018

・ 19謝:5α∞47AMロ
ItIッ A Irilc                     Lic No/Date:0310810241   1)eibr l)atc:

:03/94/040/00874//ヽ M17/       0201 2017               01 032018

Status:
I)cfcrred

RIンA Irilc              lLic.No/Date:0810139584  1Defc・ r Datc:
:08/24/040/00437//ヽ Nl1 7/       12401 2017               01 032018

Status:
I)efc rred

RI′Al'ilc              Lic.No/Datc:3510045101  Dcfcr Datc:
:35/24/040/00048//ヽ M17/       131 01 2017               01.03.2018

Status:
[)eferred

Dccision : Comrniltce considered the case as per agenda alongwith other relevant papers and
notcd that this casc had bccn rcl'crrcd to 'l'C, Mumbai for Comments. Cornmittee decided to await
commcnts liom 'l'C. Mumbai. 'l'hc casc stands dcl'crred f'or re-listing on 0l .03.20I 8.

Casc No。 :31/25/84¨ ALC3/2016 Pany Nanlc:ARVIND LIⅣ llTED ‐Mect No/Datc:22/84-
IALC3/2017
101.02.2018

Decision : Committcc considcrcd the case as per agenda alongwith other relevant papers and
rrotcd that tl-ris casc had bccn rclcrrcd to 'l'C, Mumbai for Commenls. Commitlee decided to await
comments ll'orn '['C, M umbai. 'l'he casc stands delerred for re-listing on 01 .03.201 8.

Casc No.:20/25/84-Alフ C3/2016 Palty Namc:Lン OYAlッ TEXTILE IMect No/Datc:22/84-
NI H′ l′ SIッTD              Alン C3/2017

.01 022018

郎tЪ謝:5α∞卿AM W
Dccision : Committcc considercd thc case as per agcnda alongwith other relevant papers and
notcd that this casc had bccn rcl'crrcd to 'l'C. Mumbai for Commcnts. Committee decided to await
corrmcnls l}om 'l'C. M umbai. 'l'hc casc stands dclbrred lbr re -listing on 0 I .03.20 I tt.

Casc No.:24/25/84-Al,C3/2016  Palty Namc:LOYAlン TEXTILE IMcct No/Datc:22/84-
MH´ Iン SL′ I｀D           IAL′ C3/2017

101.02.201824



Decision : Committec considercd thc case as pcr

notccl that this casc had bccn rcfcrrcd to 'l'C. Murnbai

corTrrlcnts liorn'['C, Mumbai. 'l'he casc stands delcrred

agcnda alongwith olhcr rclcvant papcrs and

lor Clommcnts. Cornmittcc dccidcd to await

lb r rc- listing on 0 1 .0 3 .20 1 8.

I IQ Irilc
25 :01/84/050/00489/AM l7l

261:Ъ :1):50/00470/AM17/

RIンA FHc

:08/24/040/00454/AM17/

RLA「 ilc
:05/23/040/00518//ヽ M17/

Status:
I)el'e rred

1ン iC No/1)atc:0810139636   1)ctrI)atc:

10202.2017              01032018

agcnda alongヽ vith othcr rclcvait papcrs and

for Commcnts.Cominittcc dccidcd to await

for rc―listing on Ol.03.2018.

Case No.:21/25/84-ALC3/2016 Party Name:ARVIND LIMITItI)Mcet No/1)atc:22/84-
AIンC3/2017

101.022018

Decision : Committee considered thc casc as pcr

noted that this case had been rcferred to'l'C, Mumbai

con'lmcnts from TC, Mumbai. l'hc case stands defcrred

Case No.:2/25l84-ALC3/2016 PaftyNantc:l'ASlllON
ACCIIISSORIIrS

Nlcct No/1)atc:22/84-

AlンC3/2017

01 022018

Iッ ic.No/1)atc:0510401491   1)cfcr l)atc:

03022017              01032018

agcnda along、 vith othcr rclcvant papcrs and

for Commcnts Committcc dccidcd to await

for rc― listin3 0n 0 1.03.2018.

Status:
I)eferred

Decision : Committec considcrcd the case as per

notecl thal this case had bccn relerrcd to 'l'C. Mumbai

commcnts liom'l'C, Mumbai. 'l'he casc stands delerrcd

Case No.:49/25/84-ALC3/2016 1Party Name:SUPERHOUSIt   lMect No/Datc:22/84-
1ンI M ITI]D                IAlッC3/2017

01022018

Status:
I)eferred

Status:
Deferred

Status:
I)efcrred

HQ「 ilC
27:01/84/050/00517/AM17/

28器航500050″AM17

(3asc No.:1/23/84-AIノ (〕3/2016

29 HQl,ilC

:01/84/050/00446//ヽ 1ヽ417/

RI´ A Filc

:06/24/040/00041/Aヽ 417/

RLA「 ilc
:06/24/040/00039//ヽ N417/

Party Name:PIO■lEER
CAl´ ICOS PRODUCTS
PRIVAI｀ 1)1′ Iヽ41TI〕 I)

RIッ AI'ilc

:31/83/040/00138//ヽ N/117/

Iン iC NO/1)atc106 10038555   DctrI)atc:

03.02.2017              01032018

Iン iC NO/1)atc:0610038556   1)cfcr I)atc:

06022017              01032018

4ヽcct No/1)atc:22/84-

ノ`1ン(13/2017

01022018

Iッ ic No/1)atc:3110066578   1)cfcr I)atc:

109.022017              01.03.2018

along、vith othcr rclcvant papcrs and notcd

Decision : Committee considered thc casc as pcr agcnda alongwith othcr rclcvant papcrs and

noted that this case had becn relerrcd to TC, Mumbai I'or Commcnts. Committcc dccidcd 1o await

commcnts liom'l'C. Mumbai. 'l-hc casc stands dcl-errcd lor rc-listing on 01.03.2018.

(〕asc No.:36/25/84-Al′ C3/2016  Party NamciSUPERHOtり SIう     4ヽcct No/1)atc:22/84‐
ILIMITED                ‐AlンC3/2017

101.022018

Dccision : Committce considercd thc casc as pcr agcnda alongrvith otl-)cr rclcvant papcrs and

notccl that this case had bccn rclbrrcd to ]-C, Murnbai lor Cornmctrts. Comtlillcc dccided to arvait

commcnts liorn TC, Mumbai. 'l'he casc stands dcl'erred l'or re-listing on 01.03.2018.

Decision : Committee considered thc case as pcr agcnda



that hard copy ol'thc application not rcceived liorn RA. Punc. NC clccided to ask the IlA. Punc to
lirrnish tlrc 1wo sct ol'hard copy of- thc application fbr examination of the case. 'l'lrc case stands
dclbrrcd for rc-listing on 0l .03.201 8.

(lase No.: l3/25/84-Al,C3/2016 Parly Namc:KAR'l'l II Mcct No/1)ate:22/84- Status:
[)cfcrrcdHOMIう PRODUC′ I｀ S PRIVATIう   AIン C3/2017

1ン IMI´ FI〕 I)                    o1 02.2018

HQl'ilC

:O1/84/050/00481//ヽ 4ヽ17/

Decision : Committcc considcrcd the case as per agenda alongwith olher relevant papers and
notcd that this casc had been rclcrrcd 10 'l'C, Mumbai for Commenls. Committee decided to arvait
corrrrcnls from'l'C. Mumbai. 'l'hc casc stands dcl-crrcd Ibr re-listing on 01.03.2018.

(〕asc NO.:23/25/84-AIソC3/2016  Pany Nainnc:LOYAI.TI〕 XTILE  
～
Icct No/Date:22/84-

MH′ I′ SI′TD             Al′ C3/2017
01.022018

RI′ AI↑ ilc                 l´ ic No/1)atc:1010059719  Dcfcr Datc:
:10/24/040/00110/ノ M`17/       ‐15.022017              101.03.2018

RI′A Irilc                 Lic.No/Datei351 0045 113  Defer Datc:

:35/24/040/00054//ヽ M17/        16022017               01 032018

Status:
l)efe rretl

RI´A lrilc                lン ic.No/1)atc:3510045114  Dcfcr Datc:
:35/24/040/00053/AM17/        16.02.2017              01032018

Status:
I)eferred

RI′ A Ioilc                 lン ic No/Datc:3210078129  1)efer Datc:
:32/24/040/00042/Aル 117/       20.032017               01 032018

Status:
Deferred

Status:
Deferred

Defer Datc:
0l .03.20 r 8

papers and

引13謝:5剛倒ハMP

"13脚:5α∞側AM W

I)ccision : Cornrnittcc considcrcd thc casc as pcr agcnda alongwith othcr rclevant papcrs ancl
notcd that this casc had bccn rclbrrcci to 'l'C, Murnbai for Commcnts. Committcc dccided to await
comrrlcnts liom 'l'C, Mumbai. 'l'lrc casc stands dcfcrrcd fbr re-listing on 01.03.2018.

(〕asc No.:28/25/84¨ AIノ C3/2016  Party Namc:LOYAI′ TEXTILE  Mect No/1)ate:22/84-
4ヽ11′ Iン SIンTD             AIン C3/2017

01022018

Dccision : Committcc considcrcd thc case as per agenda alongwith other relevant papers and
notcd that this casc had bccn rclbrrcd to 'fC, Mumbai for Commcnts. Committec decided to await
corlrrrlcnts from 'l'C. MLIrrbai. 'l'hc casc stands clcl'crrcd fbr rc-listing on 0l .03.201 tt.

Casc No.:7/4/84-Al,(13/2017   Party Namc:AUGUSTAN     Mcct No/Datc:22/84-
KNI′ I｀ VヽI:AR PVTI´ TD      AIッ C3/2017

01 02.2018

3. HQ Irilc
DD :O1/84/050/00034//ヽ 4ヽ18/

(〕asc No.:11/10/84-AL(〕 3/2017 Palty Namc:PINNACI´ I]
(,1´O HHNG CO、

34 
t tq t,ir. RI′ A Irilc

:01/84/050/00114/ノ M`18/        :05/24/040/00638/ノ M`17/

1)ccision : Co111lη ittcc considcrcd thc casc as pcr

I)ccision : Committcc considcrcd thc casc as pcr agenda alongwith other rclcvant papers and
notcd thal this casc had bccn rcfcrrcd to 'fC, Mumbai lor Commcnts. Committee decided to awail
commcnts from 'l'C, Mumbai. 'l'hc casc stands deferred for re-listing on 0l .03.201 8.

Mcct No/Datc:22/84-

AlッC3/2017

01 022018

Lic No/1)ate:0510402032
‐21 032017

agenda alongwith other rclcvant



notcd that this casc had bccn rcfcrred to l'C, Mumbai for Commcnts. Committcc dccidcd to await
corrrne nts lrom 'l'C, Mumbai. 'l.he case stands dclbrred lor rc-listing on 0l .03.201 8.

Casc No.:23/8/84-Alフ C3/2017  Party Namc:PINNACIン E
CIン 0′ I｀HING(10

RI´A「 ilc

:05/24/040/00006//ヽ |ヽ418/

Party Na:η c:ASHUl｀ OSH I'1131うR
P｀/1｀  1ン
′
「 I)

RLA Filc

:08/24/040/00018/AM18/

Mcct No/1)atc:22/84-

AIンC3/2017
01 022018

Mect No/1)atc:22/84-

AIンC3/2017
101.022018

N4ect No/1)atc:22/84-

AIッC3/2017

01 022018

1′ ic.No/1)atc:0510402354   DcFcr I)atc:

26042017              01 032018

Status:
I)eferred

Status:
I)eferred

Stalus:
I)cferred

Status:
Defcrrcd

Status:
I)efe rred

351諦品捻500009υ AM lシ
Decision : Comrnittee considered the case as pcr

noted that this casc had been referred to TC, Mumbai

comments from TC,Mumbai.The case stands detrred

Casc No.:15/4/84-Alノ C3/2017  Party NameiCONCEPT
CIンOTHING

‐HQ File              RLA File
:0!/84/050/00042/AM18/       :05/23/040/00025/ノ M`18/

1′ ic.No/1)atc:0510402194   1)cibr I)atc:

10042017 01 032018

agcnda alongwith othcr rclcvant papers and

for Comments. Cornmittee decided to arvait
for rc-listing on 0l .03.201 [i.

Decision : Committcc considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs and dccidcd

to rcmind the l'rrrn to lurnish thc CAI) and Stylc No. of thc cxpon product lbr cxarrination olthc casc.
'l'hc case stands del'crred Ibr rc-listing on 0l .03.201 8.

Case No.:19/4/84-ALC3/2017  Party Name:JIVA DESIGNS(P)MCCt No/1)atc:22/84-
L′ I｀ D。,                 AIン C3/2017

101.02.2018

HQ F‖ c                 RIッ A「ile                I′ ic No/1)atc:0510402418  DctrI)atc:

37 :O1/84/050/00046/ノ
Nヽ/418/       105/23/040/00030//ヽ Nl1 8/       02052017              01 032018

Decision : Corninittee considered the case alongwith agcnda and notcd that irrn、 vas givcn

pcrsonal hea面 ng for explanation of thCir casc.Committcc again dccidcd to allow Anal

opportunity to nrin to appcar in pcrson to cxplain thcir casc along、 vith C/ヽ I)and samplc

cxport product.´ I｀ he casc stands deferred for re― cnlistin3 0n Ol.03.2018.

Casc No.:2/8/84-ALC3/2017   Party Name:CHン TEXTILES    MOct No/1)atc:22/84-
PRIVA′ I｀ 1:Iッ IM ITI]D       Alノ C3/2017

01 022018

HQ FHc                 RIン A Filc                l´ ic No/1)atc:5610005134  Dcfcr Datc:

38 :01/84/050/00069/Aヽ418/        :56/24/040/00008/AM18/       05052017              01 032018

1)ccision : Conllη littec considcrcd thc casc as pcr agcnda alongwith ot1lcr rclcvant papcrs alld

dccided to remind thc irm to fLlrniSh thc dctails ofrnanulhcturing proccss、 Vith Stagc― 、visc、vastagc of

chcmical i.c.coating thickncss/percentagc of coating with justincation of wastagc oF indi宙 dual

chenlical.  1｀ he casc stands dcfcrrcd for rc― listing on 01.03.2018.

(lasc No.:5/4/84-Al,(〕 3/2017

39

HQ「 ilC
:O1/84/050/00032//ヽ lヽ418/

Iン iC●No/1)atc:0810140255   1)cfc・ rI)atc:

08.052017              01032018

8



Dccision : C-'omlniltcc considcrcd thc casc as pcr agcnda alongwith other rclevant papers and notec.l
that hard copy of-thc application not rcccivcd from IlA, Ahmcdabad. NC decided to rcqucst conccrnecl
I{A to lbrward thrcc sct of' rclcvant documcnts fbr cxamination of thc case. 'l'he case stands dcf-crred
lbr rc-listing on 0l .03.2018.

Casc No.:3/6/84-AI′C3/2017   Party Namc:AVA′
「 AAR HOME Mcct No/Datc:22/84-

1'ASH10N PRIVATI〕 LIヽ41TItl)Alン C3/2017
101.022018

lン ic No/1)atc:3210078175

12052017

ⅣIcct NO/1)atc:22/84-

ALC3/2017
01.02.2018

Mcct No/Date:22/84-

Al´C3/2017

01 022018

ALC3/2017
10102.2018

1ン iC No/1)atc:0810140302

18.052017

Mcct NO/1)atc:22/84-

Al´C3/2017
01 022018

Status:

Dcた 1・ rcd

I)cfcr I)atc:

.01032018

and decldcd

cxanllnation

Status:
Deferred

Status:

1)cibri cd

Status:
Deferred

[)clir [)atc:
01.03.2018

and dccided
case slands

Stat us:

I)eferrcd

ω19昴:5υ∞∞νAM W

Casc No.:13/8/84-AI′ C3/2017

4119昴 :50/00080/AMlν

Decision : Commitlcc considcrcd thc casc as pcr agenda alongwith other relcvant papers
to ask thc finn to lurnish thc Mcasurcmcnt Chart, CAD with justification of wastage for
o1-thc casc. 'l'hc casc stands dcl-crrcd lor rc-listing on 0l .03.201g.

RI´ A Irilc

i32/24/040/00006/AM18/

Party Namc:PNR APPAREIン S
PV・ F Iン
′
I｀ 1).,

RI´ A Irilc

:05/24/040/00064//ヽ M18/

RI′ A Ililc

:06/24/040/00007/AM18/

RI′ A Ifilc

:08/24/040/00030/AM18/

Party Namc:SHORI〕 VヽAl′A
(〕 1′013AIン INDUS・FRHtS
PVI｀ 1´TD,(「 ORMI〕 RIンY

RI′ A Ililc

:05/24/040/00100//ヽ M18/

‐Lic No/Datc:0510402560  Dcfc・ r Datc:
15 05 2017               ol o3 2018

alongwith Other relcvant papcrs and dccidcd

case.Thc casc stands dctrrcd fOr re― listing
:霊寵imttili悧器懸:需l∬:l盤
on 01.03.2018.

(〕asc No.:2/784-AI′ C3/2017   Party Namc:BHARAT
I〕XP()Rl｀ S

HQl'ilC

42 :01/84/050/00050//ヽ M18/
I′ ic.No/1)atc:0610038621   1)cfbr l)atc:

16.05 2017               ol o3 2018

Decision : Committec considered thc case as per agenda alongwith other relevant papers and noted
that as pcr thc pcrsonal hcaring allowcd 1o the reprcsentativc firm canrc for hearing on b8.0z.z0l g and
sr"rbrnittcd thc dctails ol- wastagc alongwith laymarkcr and othcr docurncnts.'l'hc casc is bcin-r1
cxamincd by thc c'ornmittcc and stands dclcrrcd for rc-listing on 01.02.201g.

(lase No.:16/8/84-ALC3/2017 Pa(yNamc:ARVIND LIMITIID Mecr No/Date:z2lg4-

619脚:5υ∞∝νAM W
I)ecision : Cornrnitlec considered thc case as per agenda alongwith other relevant papers
to allow pcrsonal hcaring to finn Ibr explanation of the case and dcfer the case. 

;l'he

cief crrcd fbr rc-listing orr 01.03.201ti.

(3asc No.:9/8/84-AI,(〕 3/2017

44

HQ IrilC

:01/84/050/00076//ヽ 4ヽ18/
1,ic.No/1)atc:0510402740   1)cibr l)atc:

29.05 2017               ol.o32018



Dccisioh : Corninittec considcrcd the casc as

noted that for siFnilar cxport product of this flrm

Comments.Committee decidcd to awan commcnts
re―listing on 01.03.2018.

Case No.:17/8/84‐ALC3/2017  Party Namc:P00JA
INTIι RNATK)NAlン

HQ Filc

:01/84/050/00084/AM18/

pcr agcnda alongwith othcr rclcvant papcrs and

the casc had bccn rcfcrrcd to 'l'C, Mumbai l'or

from'l'C, Mumbai. 'l'hc casc stands defcrrcd lor

4ヽcct No/1)atc:22/84-

‐AlンC3/2017
101.02.2018

Status:
I)efcrred

:05/24/040/00112/AM18/

‐
1フ ic.No/1)atc:0510402997   1)efcr l)atc:

101.062017              0103.2018

1)ccision :Coglnittee considcrcd thc case as pcr agenda along、 vith othcr rclcvant papcrs and dccidcd

to a‖ o、v pcrsonal hcaring to rlrm for cxplanation of thc casc and dcた r thc casc. 
´
I｀hc casc stands

dclじ ri・ed ibr re― listing on 01.03.2018.

Casc No.:3/8/84‐ ALC3/2017

PL・ 1｀ 1). 01 022018

I te lrilc RI-A I;ilc l.ic.Noi l)atc:0510'103033 l)clcr l)atc:

a6 ,rrils+los0/00070/AMlti/ :051241040100113/AMl8/ 05.06.2017 0l'0:i 2018

I)ccision : Committee considercd the case as pcr agcnda alongrvith othcr rclcvant papcrs ancl

observcd that rcply ol. the finn has bccn rcccived samc is bcing cxamincci. 'l'hc casc statlds dcl'crrcd

fbr re-listing on 01.03.2018.

lNDln Mcet No/Datc:22184- Approvcd
ALC3/2017
10102.2018

1´ic.No/Datc:0310813757

105062017

(lasc No.:26/8/84‐ Al′(13/2017   Panv Namc:ヽ V Ill′ SPtJN

lン IMIlltI)

Status:
I)efcrrcd

Mcct No/1)atc122/84-

AlンC3/2017

01 022018

l´ ic No/1)atci05 10403071   1)clbr l)atc:

Party Name:MAGNOlンIA     MCCt No/1)atc:22/84-
‐
MAR'「 INIQUIt Clコ 0′ I｀IIING   ΛlッC3/2017

HQ Filc RIンA「 ilc

■03/95/040/00158//ヽ N418/:O1/84/050/00093/AN418/

Decision : Committee considered the case as per agcnda along with other rclcvant papcrs

and decided to ratify the norms for the above AA as per DIPP comments vide [r.No.71912018-

'l'SW dated 08.02.2018 as under :

47 Export Item No.l : Non Woven'fextile Articles (Polyester 70% &. Viscose 30%)

Quantity : 20,00,000 KG

tcm:

０

Ｓ
．
Ｎ

Itcm Description Quantity

1 Polyester Staple Iribre 15,48,000
つ

´ Viscosc Staplc lribrc 6,62,000K8

ItA concerned may take furlher necessary action subject to compliancc olothcr usual conditions'

Im

(〕asc No.:8/10/84-Alフ C3/2017

48

HQ「 ilC

,Party Namc:CONCEPT
CLO 「́ HING

Status:
I)cferrcd

RI′ Al'1lc

10



:01/84/050/00111/AM18/ :05/23/040/00098//ヽ M18/ 08.062017

Dccision : comn-rittcc considcrcd thc casc as pcr agcnda alongwith othcr
to allow pcrsonal hcaring to firm alongwith of the cAD of the export itcm
'l'hc casc stands dcl-crrcd f'or rc-listing on 0l .03.201 8.

01.032018

rclcvant papcrs and dccidcd

for cxanlinatiOn ofthc casc.

CaseNo.:32l8/84-Al,c3l20l7 ParryName:S.K.LXPORTS McctNolnate:22|g4-
AlンC3/2017

01022018

1ンic.No/1)atc:0610038639

08062017

ILic.No/Date:0610038640

08.062017

Mcct No/Datc:22/84-

AlンC3/2017
01 022018

Mcct No/Date:22/84‐

AlンC3/2017
01 022018

Status:

Dcferrcd

I)cfcr I)atc:

O1 032018

and dcclded

casc stands

Status:
Deferred

Defcr l)atc:
0r.03.20r8

and clcciclcd

CASC SIAIIdS

Status:
Deferred

Stal us:

Deferred

Status:
Deferrcd

・ 19昴:50∞
"ツ
AM Ⅳ

"19脚:50/001ttAM B

釧19脚:59∞ H VAM晰

"19謝:50/001 BAM Ⅳ

Decision : Committcc considered thc case as per agenda alongwith other relevant papers
to ask thc firm to furnish thc legiblc copy of the CAD for examination of the case. The
dcfcrred for rc-listing on 01.03.2018.

CascNo.:33/8184-Al,c3/2017 ParryNanlc:SUpERHOusE McctNo/Date:22/g4-
l.lMl'l'll) ALC3t20t7

.0 L02.201 8

I)ccision : COmlllittcc considcrcd thc casc as pcr

dccidcd tO rcmind thc irm tO fumish thc CAD ofthe

stands dcfcrrcd for rc― listin8 0n 01 03.2018.

Casc No.:10/10/84-AI′ (〕3/2017 Pally Namc:KANISHK
INTI〕 RTRADE

RI´A「 ilc

:06/24/040/00009/ノ Mヽ18/

RIッA「 ilc

:06/24/040/00010/AM18/

RIンAI'ilc

:02/24/040/00057/AM18/

RIンA「 ilc
:05/23/040/00071//ヽ M18/

Party Namc:UNISOURCE
TRADING(INDIA)PVT.LTD.,

RI´Al'ilc

:05/24/040/00135/AM18/

1クic No/1)ate:0210207693  Dcfcr Datc:

16 06 2017               ol o3 2018

agcnda along、 vith Othcr rclcvant papcrs and

export product and defcr the case. 1｀hc casc

I)ccision:c0111lllittcc considcrcd thc case as pcr agcnda alongwith othcr rclcvant papcl・
s

to a‖ o、v pcrsOnal hcaril]g to Arlll br cxplanatiOn of thc case and dcfer thc casc. ´Fhe
dcibrrcd br rc― listin3 0n 01.03.2018.

Caso No.:15/10/84-AIノ C3/2017  Party Namc:」 PM EXPORTS   IMcct No/Date:22/84-
PRIVATIう Iン IMI′ I｀ED       IALC3/2017

01 02.2018

lン ic.No/1)atc:0510403163   Dcfcr I)atc:

19062017 01.03.2018

I)ccision: Comnrittcc cottsidcrcd thc casc as pcr agcnda alorrgr,vith otlrcr rclcvant papcrs arrcl
notcd that this casc nccd lurthcr clari llcation and accordingly corrrnittee decided to allow persorral
hcaring to flrm lbr cxplanatiorr olthc casc. Casc stands dcl'crrcd lbr rc-listing on 01.03.201tt.

Casc No.:2/10/84-AIJC3/2017

53

HQ IoilC

:01/84/050/00105//ヽ 4ヽ18/
Lic No/1)atc:0510403178   DctrI)atc:

20 06 2017               ol o3 2018



Decision : Committee considered the case as pcr agcnda alongwith othcr rclcvant papcrs and

noted that firm was given personal hearing and also asked to llrnish the stylc no. for each labric.

llearing could not taki place as meeting was postponed. Committce decidcd to givc fresh datc to firm.
'fhe stands deferred for re-listing on 01 .03'201 8.

HQ「 ile
54 :01/84/050/00237/AM18/

llQ lrile
55 :01/84/050/00089/AMl 8/

HQ「 ilC
:O1/84/050/00115/AM18/

IHQ File
57.:01/84/050/00091/ANl18/

Casc No.:5/12/84-Al'C3/2017

58

11(p rilc

RLA「 ile
:24/24/040/00014//ヽ N/118/

RLン A lrilc

:05/24/095/00022/AM18/

RI´ A Filc

:32/24/040/000!3/ノ Mヽi8/

RIッ A Filc

:05/24/095/00028/ノ lヽνl1 8/

Party Namc:CI′ .

INTERNAT10NAlン

RlッA Filc

Casc No.:1/20/84-ALC3/2017  Party NamciSPUNヽVItB

‐NONWOVEN PVT.LTD
Mcct No/1)atc:22/84-

AlンC3/2017

01.022018

lン iC No/1)atc:2410042248   1)cfcr I)atci

29.062017              01 032018

Status:
I)efc rred

Iッic No/Datc:0510403285  Dcrcr Datc:

30062017              01.03.2018

Status:
Dcferred

I′ ic No/1)atc:3210078213   1)cfcr I)atc:

30.062017              01 032018

Status:
I)elc rrcd

1′ ic No/1)atc:0510403343   1)cfcr I)atc:

06.072017              01.03.2018

Status:
I)cfcrred

N/1cct No/1)atci22/84-

AIン C3/2017

01 022018

Decision : Committee consi{ered the case as per agenda alongwith othcr rclcvant papcrs and notccl

that application for the above has been referred to DIPP f'or comments. Committee decided to await

the cornments of DI PP and dcfcr the case. 'l'he case stands dcferred lor rc-listing on 01 .03.201 tl.

(fasc No.:22/8/84-Al,C3/2017  Partv Nannc:SHAHlltXP()R′ I｀ S  Iヽ4cct No/1)atc122/84-

PVT l´ TI)              |｀ 1´(13/2017

01 022018

bctisi6n i ёomtti18e considcred the casc as pcr agcnda along with othcr rclcvant papcrs and notcd

that a copy of the application received frorn thc rlrm and casc is bcing cxarnincd.´
I｀hc stands

dcfcrrcd for rc― listing on O1 03.2018.

Case No。 :12/10/84-ALC3/2017 Party Name:PREMIER FINE   Mcct No/Datc:22/84-
1ンINENS PRIVATE LIMITED, AIッ C3/2017

.01.022018

Decision : Committcc consiclcrcd the casc as pcr agenda along with othcr rclcvant papcrs and notcd

that details asked from the firm not furnished by the firm. NC decided to again ask to provide

complete of details of pillow cover size with wastage dctails I'or cxamination of thc casc' 'l'hc

stands deferred for re-listing on 0 1.03'20 1 8'

Casc No。 :24/8/84-ALC3/2017  Party Name:ORIENT CRAFT  Meet No/Datc:22/84‐
1ン 1ヽ41TItD               Al,C3/2017

01.02.2018

Decision : Committee considered the case as per agenda along with othcr rclevant papcrs and

decided to request CLA, Dclhi to provide a complctc copy of thc application alongwith

liccnsc copy lbr examination ol-thc casc. 'l'hc slands dcl-crrcd I'or rc-listing on 01.03.2018.

Stalus:
Dcferrcd

12

Iン ic No/1)atc:0510403361   1)crcr I)atc



:01/84/050/00144//ヽ 1ヽ418/        :o5/23/040/00149//ヽ M18/       07072017 01 032018

Decision : Committcc considered thc case as per agenda alongwith other relevant papers and noted
tlrat firm had bccrr rcqucstcd to lurnish thc information as pcr DIPP deficiency letter N<t.l/320/2011-
'l'SW datcd 22.09.2017 lbr cxamirratiorr ol-the case. NC decided to scnd a final reminder to llrm.'l'hc
casc stands dcl-crrcd lbr rc-listirrg on 0l .02.2018.

(〕asc No.:4/12/84-Al,C3/2017  Party Name:PEE EMPRO      Mcct No/Date:22/84-     status:

I〕XP()RTS PIン TD          ALC3/2017           DcFcrrcd
01.022018

"19脚:50/001ttAM W

61.

Casc No.398

2.

(〕 asc lヽ o. 399
ヽCヽ4cctin3 NO・ 22/AM-18 Datcd(
/ヽ ctua‖ y hcld On 16.02.2018

RIッA「‖c                 Iン ic.No/1)atc:0510403499  Dcた r Datc:
:05/24/040/00188/AM18/       2507.2017               ol.o32018

lrrtl* tlomUiy nayon n*t io* t.ta

RA F.No.‖ /24/040/00004/AM17

Dccision : Comnrittcc considercd thc casc as per agenda alongwith other relevant papers and decided
to allow personal hcaring to finn and ask the firm to furnish the CAD for the export product lor
cxamination of thc casc.'l'he case stands deferred for re-listing on 01.03.201g.

Offlinc Minutcs of NC-V Meetins No.22lAM-18 dated 01.02.2018 hetd on 16.02.2018

I Actually hcll on 16.02.2018
Itcqucst ibr inscl■ 10n01｀ Stylc]ゝ unlbcr notヽ4cntioncd in thc Shipping 13ill br redclllption /ヽ //ヽ N(No. No.
0510271112 datcd 20 08.2010

condonation of Stylc Nunlbcr of thc l〕 xport item not incntioncd in thc Shipping BiH by thc Customs
/ヽしlthoritics at thc tilllo Of Shipmcnt llladc/ヽ nnual Advancc Iッ iccnsc No. 0510271112 datcd 20.082010
iSSLICd Vidc lr No.05/27/039/00012//ヽ ン1-ll.「 irm ha
norl■ s collllllittcc dccision datcd 20.08.2010 thcrcl

shipping 13ills and no changc can bc lnadc in thc l

dcibrrcd fOr rc― cnlistin3 on O l.o3.2018.

8 I F.NO.0l/84/0s0/203AM-18/DES-V
Actqqlly hcld o_! 16Q2.2018 I

Modification of adhoc ;;;*r "g"l* Ad"affiss lx I dated tz 122009.
Docision: Comrnitlcc considcrcd thc casc as per agenda along with other relevant papers and noted that
llnn rvas rcqucstcd to clarily lvhelhcr tlrc labric is knitted or wovcn. Irirm has submitted thc rcplv in I

this rcgard. 'l'hc casc necds lurther cxamination and is re-listed lbr 0l .03.201 8. 
i

li nish against Advancc A r"rthorization No.3 5 I 0030745 dated 24.06.20 I 0

13
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LL望」墜』里』生23.2018.

Decisioni Conlmittcc conSidCrcd the casc as per agcnda alongwith othcr rclcvant papcrs and hcard thc

representative of the firm. After thc hearing, Committcc adviscd rcprcscntativc to submit thc

consumption details of fabric uscd by thc firm formanufacturc of export itcm lorallowingchcmical as

per report submitted by the office of 'l'extile Commissioner. Mumbai.'l'hc casc stands deferrcd for rc-

Casc No.400

NC Meeting No.22lAM-18 Datcd 01.02.2018 HQ Filc:01/84/162/062/AM18/

RI′ ノヽ llilc:05/24/040/00079/ノ Ⅳヽ106/

nmendmeriiiniutif'"a nor*s against Advance Authorization No.05l0f 58613 dalql

_deferred for re-enlisting on 01.032qLq,

64

Casc No.401 al Tcxtilcヽ 4iHs I′td.

NC Meeting No.22lAM-18 Datcd 01.02.2018 r.No.01/84/050/00136/AM15/1)Iう S―V

/ヽ ctua‖ y hcld on 16.022018 It/ヽ Ir N。 .35/24/040/00020//ヽ Vl1 4

`ゝ

tually hCld on i6.022018_______一

一 ― 一 一

上 上 生 1・ I

ltnhancclnent in quantitics of chc11lical inputs for ditqQrcnt il

I111望 ittSt ttC Adv.Authorisa1191No.J理 0041913 datcd 20 08.2013

Dccision:Committec considcrcd the casc as pcr agcnda a16n画 面ilh biibr rclcvant papcrs and hcard thc

rcprcscntativc of thc fllHl. Aflcr thc hearing, Corllmittcc adviscd rcprcscntativc to subnlit thc

consumption details of fabric uscd by thc flrln for manufacturc of cxpoi itclla for aHov/ing chclllical as

pcr report subnlittcd by thc offlcc of´ I‐ cxtilc Conlnlissioncr,ヽ /1umbai 
′
I｀ hc casc stands dctrrcd R)1・ rc―

Casc No 402

NC Meeting No.22lAM-1 8 Datcd 0 1.02.201 8 ド.No.01/84/162/137/ANl14/1)1〕 S―V
RA Ir.No.35/24/040/00021/Aヽ l14

/ヽ ctuaHv hcld on 16.02.2018

@hemicatinen,'tsroroif.lerentfibresvizIribrcc[,IribrecIIandIribrccllI
J望堕 1墜型壺型型堕壺型型]ド2翌1"但29坐19d2008.2013
Dccision i Conlmittec considcrcd thc casc as pcr agclda i10n3witl1 6thcr rclcvant papcrs and hcard thc

rcpresentativc of the flrm. Aftcr thc hearing, Conlinittcc adviscd rcprcscntativc to subnlit thc

consumption dctails of fabric uscd by thc Яrrn ibr inanufacturc of cxport itclll liDr a‖ o、ving chcnlical as

pcr report subnlittcd by thc o■ lcc of´ I・cxtilc Commissioncr,や lumbai 
´
l｀hc casc stands dctrrcd ibr rc―

listing on 01.03.101B.

Case No.403 M/s.1ン oyal Textilcン li‖ sIン td.

I「.No.01/84/050/00257/AM15/1)1lS― V

a"tr"rrv rr"ta o, to. l,,nn y.,-ro 351241040100019/4M15

ilffi.hc*iy"li"p,tsfordiffercntfibrcsviz.I..ibrccl,IribrccIIandlribrcc
lllJ理亘堅上堂LttdV・

AuthoHsaJ911型 0・ 3510044562 datcd 20.10.2014

1)ccision:(〕 olη lllittcc considCrcd thc casc as pcr agcnda along、 vith othcr rclcvant papcrs and hcard thc

rCPttSentativc of thC ■rm=全 亀Cr thc_heanng,_f9里里 1119C PIIilfd rprCSCntttiV9_tO Sub,it th9

NC Meeting No.22lAM-18 Dated 01.02.201 8

Actua‖ y held on 16.02.2018
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65



colrsunlption dctails ol'labric Lrscd by thc firm lor manuflacturc olexport itcm lor allowing chcmical as
pcr rcport submittcd by thc olficc ol-'l'cxtile Commissioner, Mumbai.'l'he case stands deferred for re-
Iisting on 01.03.201 tl.

67

68

Itnhancclllcnt ol｀ quantitics of chc131ical inputs for di工 Qrcnt ibrcs viz lribrcc I,「 ibrcc― Il and Fibrcc III
against the Adv.Authorisatign No. 35 I 0044614 dated 15.12.201 4
I)ccision:Committccconsidcrcdthccascuspe'ugenauuto',g*ithoth;rre@
rcprcscntalivc ol thc firm. Aftcr thc hcaring. Committee advised representative to submit tlrc
cortsulnption dctails ol'labric used by thc tlrm lbr manulacturc olexport item lbr allowing chemical as
pcr rcpon submittcd by thc olllcc ol"l'cxtile Commissioner, Mumbai. 'l'he case stands deferred fbr rc-
listing on 01.03.201 ti.

69.
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i:諭避缶雀光:か|||ln__
Prior llxation 01｀ adhoc norins%r cxpolt of Ladics Blousc(StyIC No.'t s:s+ t t enj '"ia. of roo%
Ilayon Wovcn Printcd Fabric GSM-125 ('l'olcrancc r or- l0%) under Spccial Advancc
ALrthorisation Schcmc undcr para 4.04(a) I FTP 201 5-20.
Dccision:M/SShahiI:xportsPvt.l,td.uidctl,cirlctrc,datcdoz.02z0ts@l'ioi
llorlrls lbr abovc said cxport product urrdcr Spccial Advancc Authorisation. Committcc considcrccj thc
casc as pcr agcnda along witlr othcr rclcvant papers and wenl through thc details submitted in this casc.
As pcr Cn D/Cn M and othcr dctails provided in this case, the Committee approved thc input output
norlns as applicd lbr. '['hc copy of'thc application is forwarded to the concerned RA for l'urther
llcccssary action and compliancc ol-othcr usual conditions. l'here is no need to send the case to DGIrI'
(llQ) lbr I'ixation thc norms again.
(lSM should match in impon and cxporl.

一ｂ


